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MR, SPEAKER: So, it is the senge
of the House that the Question Hour
should not be dispensed with.

SHRI JYOTIRMOY BOSU: Sir,
en a point of order. Let the House
be appraised of the situation. News
has not come out in the press.

MR. SPEAKER: If you are going
fo distort the procedure every day
—then it will be difficult to run the
House. In exceptional cases it can
be «done but not every day.

SHRI JYOTIRMOY BOSU:
we do not have g
ment.  So, allow us
submission.

MR. SPEAKER: Not at this time.
The House 15 not in favour of dis-
pensing with the Question Hour.

Sir,
civilised govern-
to make our

SHKI JYOTIRMOY BOSU: Sir’

give us two minutes each

MR. SPEAKER: Not at all
After the Question Hour, we will
1ake it up.

SHRI JYOTIRMOY BOSU: Have
you allowed the adjournment motion?

MR. SPEAKER- 1 shall take it
up after the Question Hour. Do not
disturb every procedure. Now be-
fore the Question Hour is over. he
js asking about the adjournment
motion Ii comes after the Question
Heur and after the Calling Atiention.

SHRI JYOTIRMOY BOSU: Al
that I wanted was one minute to
make my submission.

MR. SPEAKER: No, T am not
allowing . We will take up the
Questions.

Shri Narendra Singh—absent.
Bibhuti Mishra.
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Will the Minster
be pleased to state:

(a) whether he met the leaders of
Railway Trade Unions on the 15th
April, 1974 about the demanils of
Ruilwaymen;

(b) 1f so, the salient featurss of
the discussions held; and

ol RAILWAYS

(¢) the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHHI
MOHD. SHAF1 QURESHI): (a) to
(c). A statement is laid on the
Table of the Sabha.

Statement

The leaders connected with Rail-~
way labour organisations had a mect~
ing with the Mnster for Railways
on 12th Aprl, 1974 1 conncclion with
the demands of Railwaymen aaa in
that mecting it was decided that
negotiations would bLe carnet out
with them with a view to arriving al
a ncgotiated settlement.

The various demands of the Unions
and the fina] outcome of the negotia-
tions which were carried out at
various levels betwaen 15th 1o 30th
April, 1974, are enumerated below* —

One of the main demands was
revision of wages by ubout 75 per
cent and change in the Dearness Al-
lowance formula. The wage bill on
the Indian Railways for the year
1972-73 was about Rs. 500 crors.
The decision of the Government on
the Pay Commission’s recommenda-
tions gives a benefit of Rs. 110 crores
to the railwaymen, which means a
20 per cent increase in the wage bill.
A further 75 per cent increase in the
wage bill would have meant at least
Rs, 400 crores of expenditure. After
the Pay Commission have gone into
all aspects of wages and Dearness
Allowance and the Government had
taken a decision on it, it was not
possihle now to revise the wages and
the Dearness Allowance formula.
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One other demand was that there
should be a scientific Job Evaluation
ot all jobs in the Railways, and this
was accepted within the Iramework
of the Pay Commissions recommen-
dations. Considering the large num-
ber of calegories involved and the
complexity of the problem this scien-
tific job evaluation may take at least
3 years, but when once 1t 1s done it
will defimtely bLe wuseful and will
benefit the stafl.

On the question of giving Bonus
{o the railwaymen, stnce the bonus
Review Commuttee is seized of the
problem, it will be premature to take
a decision until the recommendations
of the Bonus Revigw Committee are
1cceived and considered by the Gov-
ernment.

As regards the demand concermig
working hours and decasualisation ol
casual labour, the Award of Mia-
bhey's Tribunal has been acceptcd n
toto and this gives a benefit ot Rs. 85
creres.  As regards cmployment  of
casual  labour, while this cannot
ne completely precluded, consi~
dering the tyvpe and conditions of
works on the Raillways, 1t has bheen
agreed that casual labour will not be
uhlbized in certain  speciied locations
Like Workshops, vards, stalions, loco
sheds, ete. for works of a regular and
continuous nature. A cadre rcview
has alsn been agreed to as early as
possibley at each of the above loca-
tions and create additional posts if
neccssary. This will benefit a large
number of workers.

As regards the demand for supply
of subsidised foodgrains in grain-
shops, 1t has been agreed that arran-
gements will be made to open as
many price shops as necessary so that
all points on the Railways, where
more than 300 staff are posted, will
have fair price shops where grains
will be made available at the same
scale and rate that the State Govern-
ment gives.

.These fair price shops will be run
cither by cooperatives or can be
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licensed to and organised by staff
representatives. Government  will
make available the necessary build-
ings, and the staff to operate the far
price shops will be given on deputa-
tion from the Railways if required
by the Cooperative Societies. 1f the
cooperatives run into any financial
difficulty for purchase of foudgraivs,
assistance by way of loans to 1ibe
extent possible will also he given by
the Railway Ministry. It has also
been decided to strengthen the pre-
sent overseeing machinery for co-
operatives and fair price shops so that
effective liaison can be kept with the
State Governments and the Food
Corporation for supply of foodgrams
to the cooperatives and fair price
shops It is not possible for (he
Government to run these grainsshops
departmentally or to give any subsi-
dy. The other two demands were
removal of anomalies arising out of
the Pay Commission’s recommenda-
tions and a cadre review for Class nr
and Class IV staff to improve their
avenues of promotion. These (w0
demands have been accepted The
cadre revierw will be undertaken and
completed within a period of four
months The removal of anomalies
and the cadre review is expected to
benefit the staff to the extent of
about Rs. 25 crores.

As regards the demand of withdra-
wal of victimisation, no raiway
worker is victimised for trade union
activities, unless it is accompanied by
cases of intimidation, violence, obs-
tructive working or other criminal
offences. In fact, the Railway staff,
bemg Government ‘;ervant‘%. hm{a got
all ‘protection under the Discipline &
Appeal Rules as also under Art."l‘c
311(2) of the Constitution. Stint it
has been agreed that if any cases of
victimisation are given, the Deputy
Minister for Railways will examine
them and personally take a derision
It is not possible to withdraw all
cases without any examination by the
Deputy Minister for Railways.
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The other demand was that railway
workers should be treated as indus-
trial workers and not as Government
employees. Railway employees are
Government servants but at the same
they come under the purview of the
Industrial Disputes Act. In view of
the great national and strategic im-
portance of the Railways, it has to
be run as a department of the Gov-
ernment and there is even a separate
Budget which has to be discussed and
approved by the Parliament. Rail-
ways being a public utility coacern
serving the entire population of the
countrv 1s so very vital to the econo-
mic life of the nation that its proper
development, investment of sufficient
funds for further expansion tu meet
the needs of traffic and inter-munste-
rial coordination can best be done if
il continues as a Government under-
taking and hence it is not possible
to make a change in this respect

The demands which have been ac-
cepted during these  negotiations
would cost the Railway a total sum
of Rs. 70—80 crores per annum and
if benefits of pay revision as a result
of Third Pav Commission’s recum-
mendations arc added to this, the
burden on the Railways will be in
the neighbourhood of about Rs. 190
croreg which is ahout 40 per cent of
the wage Bill of 1972-73.

st frgfa  fw - owemr S,
TAF AN T dar A= B g
fe srey 7 famwrd frerAw A
fepago= w1 @ fen s, T FdEm
% fawrfroi sy 9@ v

SHRI SAMAR GUHA: Sir, what
about the obituary reference?

SHR1 ATAL BIHARI VAJPAYEE:
Shri Braj Raj Singh, leader of the
Socialist Group, an eéx-Member of
this House, died yesterday.

MAY 7, 1974

Oral Answers 8

MR. SPEAKER: 1 have not receiv-
ed any information.

PROF. MADHU DANDAVATE: The
news appeared very prominently 1o
all the papers.

MR. SPEAKER:
not in Delhi.

I personally was
I came hegre very late.

AL T AR A §IE TRCHAT
gl WEF | WA F FEHGA [H
Y arfem ot

ot wew fagrd mwddqy S
FIE? WOF g [N F GIAV
7 g g ?

weqw WEEY . EHIY 99 FaeT
A FRETT WAT R vE 2w qal
W gt awa & fv wiEwr f@emr &
o 9 F1 g9 Agy HHAEEY a7 3
AT W wg w1 wrfeivrrET @t
qdaT 2o

SHRI S M BANERJEE:
appeared 1n the papers

It ho-

MR. SPEAXER: I was in Punjah
I was mn touch with the radioc and

papers The Punjab papers did not
give it.
SHRI JYOTIRMOY BOSU: Tac

press <1ves only half-truths,

MR. SPEAKER: Do not
exploit everything.

try to

st frafa  faw ;o o,
o A FedE FT PN G AW A
tfr wvET A E TR @1 gy
fravd Y1 fomard FET AT A
A o, X-FRTAEY farfro Ay,
e ST Al e wC fa,
e 3 0N FE 4§ genfEt
FORTR gERS W oRF 5 &
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fg eT fosg &1 ma s wrw fa
AT BRI AFH W FHTTHE
¥ afcd ot 2 ® ot wrT far &
& s wRA g T d swow
o 2 fr W Toanw  wefEn
aad o T Wil ! A wT
a8 Al #1 o fam g, A e Y
qreEa w9 faddT W & g
AT §. .. (mawm) . ..

SHRI JYOTIRMOY BOSU: We
are rdady to reply.

oft firgfe fw . & q@w &
TOAT AT -4 H v A AT g
af Y i famd) ag A @ F AW
Aqifz,

Lo O o AN
A F A g7 {feT |
st fpfa fewr - momw

Y, AR WA F 7 GG T
ar-z= faar, AT E 9y qer. .

seaet wRIw faer {, oW
FIAT ¥, WIT WL AN FE1 IAA AT
21 XA AT AE T @A A
T2 78 g—feT f wm wm o7 I
53

s fofr fam: va A quar g
o9 FEA agw g nayy ¥av
98 & wrar, A gafaaE @A
-ifgd ar. .,

WS AT 91T AR AT
N ey ¢, Kt wwwr a@ae g

W fefs faw: ¥ g wrwr
fs @ & Ao AT g
fs fag Y yog & ofer ff §
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Ry T A [9F TFLT B quET
@Y, JOE ATE AN T RE—
9 ¥ qTET FT W7 wgT & 7

ot qEwT  ww w0 agd
& art w1, fom w1 faw dvET amgw
& frar &, wfaww &t qwv A, R i
e GAYAIE,  FE-AA WIH,  H-
feg frat Wi qad mfrw 2, o
AT AT gW A mEAm w9 faar 4
afFr fag amt 9T wEEw wrE-
T8 N gF a T FT WAWAT
g1, fo 0T TaHe &1 i gz v
f& @ F1 wRer §E9 feg v
¥ amwA &, ag Wt FEAT T IT 9
fex go T FX FFI§ 1 TOQ
& g3y F1, fow ¥ oA
Lot fr aferw daze SrdeEw
¥ gaeEg faert &, a@) wWd
qAIET TN 9, 5w X aE o
TEr 7 41 & qAEAE 7 75 F WL
AR frar R—3 N AEET 0%
w3 4ar g3, foe w7y 1wz A araew
gy gr A%

N fafe fow . @I A
HIEH glar @ FF S e A
7 argw fafree oK = A A @
for@ § s Fr At A A 3 FF g9
T FrE-a T FE I FAT
FC g ¥ @ aww g v
TR FA FM ¥ 89 atHa
FHEF A7 dme §7 afT faw
2A wwaw A d?

W FIA—IT  qA SR
wA §—FqT  ATEIT GA ATAN W)
ARAAF AT TTIT FEAT TE@D
¥—fwar fr G ¥ w1 W &
N AT A FOMT AT dwRY
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@ EE A w1 §EeT @
IIH 14 WM 15 FAERT FEA
@, afwgE v § oag wTer Wi
F 75 ¥ gar wgEmw & qwAT
TMEA -~ AWR @ qF B
T AgW A Ay, miE g
& fod ag wrem @ g wig?

st AgERT mE wiE : FWR
W wfedt g8 fF g AAr @
s & fad dareg. .

W wew (A qwdE ;A

§ i wy ?

& qEMT md meat ¢ AfwT
Far #Y g7 7@ grea ¥ w9 fEar
1, TIA TWF A gF AgA
w&d g 2 #H wrd grarS
wigw 4 AN wEA[ f 9g Afee
9T g ¢4, A(eF FRIGS FT AT FY
AT F A7 WT Wy

SHRI INDRAJIT GUPTA: §8ir, the
hon. Minister has said that according
to hum, essentially all the demands
have been conceded except two. 1
do not for a moment accept what he
said.

Anyway, he says, on these demands
which have created a sort of dead-
lock, they are prepared for further
negotiations.

1 would like to know from him, it
the Government{ ig serious about
conducting further negotiations on
those points which still remain un-
resolved, why they have taken this
unprecedented step in the course ot
negotiations of arresting not only
Mr. George Fernandes but several
other Memb¢ks of the Coordination
Committee. With whom now thev
expect to negotiate? They have been
Jocked up in jail.

MAY 7, 1974
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I would like to put this specific
question to him, 1if on two ponts
only, aceording to him, ther¢f is e
deadlock and they are prepared to
negotiate further in order to resolve
the deadlock, why are the arrested
leaders, the members of the Coordi-
nation Committee, not being released
forthwith so that the negotiations can
proceed?

SHRI MOHD. SHAFI QURESHI:
As I have said already, for every
negotiation, the conductive atmos-
phere 1s a pre-condition. It is a
must. If I have requested the iabour
leaders that they should try to re-
move the Damocles’ Sword, that is.
the notice of the strike, then we can

have discussions with them....(n-
terruptions).
MR. SPEAKER: Order, order. Al

of you please sii down.

He has not yet finished his reply.

SHRI MOHD. SHAFI QURESHI:
I wish to take the House into confi~
dence On the first day, when the
negotialions were started, thare was
no agreed agenda petore the Com-
mttee. So, I decided that we should
have un agreed agenda before the
Committee so that we could start our
work The imtial ohjection taken was
by the Bharatiya Rail Mazdoor Sangh
representative, Mr. Gokhale, that he
was not prepared to sit with the
N.FIR. people. 1 told him that 1t
may not be possible to ask the
NFIR. people to remain away from
the Committee. So, I left it to the
Committee members to frame out an
agenda.

Mr. Dange suggested that the first
and foremost problem betore the Com-
mittee was about foodgrains. ... (In-
terruptions) it js all on record. I
accepted that I would take up this
jmportant matter. The second jtem,
which was put on the agenda was
about victimisation.

\
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1 said that 1 would take up these
two 1ssues because there was no
agreement on the other items. On
20th, the meeting had to be adjourn-
ed for 45 mmnutes because of
the death of my family. On 2ist
therc was a statement m the
presg by Mr. George Fernandes that
the Government was not sincere in
acceptmg the eight-point charter of
demands of workers when the fact
rematned that we had put only two
items on the agenda and the rest six
items were not discussed. Now, Mr.
Cieorge Fernandes was gomg from
place to place to organise a sirike and
the Government could not sit quietly
and the Governmen{ had to take ac~
tion (Interruptions).

SHRI INDRAJIT GUPTA: Su, he
1 supposed to have replied to my
question.

My question was that 1n the muddle
of the negotiations, these arrests were
cartied out He was trying to get
round the question by saying that
Dumocles’ Sword was hanging over
their head and Mr. George Fernandes
and others were organising the strike
1 want to know whether 1t 15 a fact
or not that even before the negotia~
tions began, already the Railway
authorities had been directed by them
all over the countiry—I have got a
proof with me—and I have just come
back .... (Interruptions),

I want to know vyho has been hang-
ing the Damocles’ Sword over whom,
These are the printed forms The
House should know this. Long be-
fore the negotiations began, printed
forms have been issued by the Rail-
ways asking the magistrates and the
police to help the Railways to evict
the workers from their quarters.
(Interruptions). That was before
Mr. George Fernandes wag arrested.
Here are the priptgd forms for filling
in for free food supply for those
people who are going to work as
blackiegs. Here is the form given to
ask the magistrates to issue orders

VAISAKHA 11, 1898 (SAKA)
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tnder section 138 of Act 9/10 of the
Indian Railways Act of 1880, to take
action to evict the workers from thew
quarters, I would hke to know who
has been orgamising ail these anti-
sirike activities long before any such
situation arose. It was not the work-
ers who were doing anything. The
pre~surisation was goIng on long be-
tore Why did they sabotage the
negotiation 1n this sameless way?
They must reply to this question.

SHRI MOHD. SHAFI QURESHL.
The members of the Co-ordination
Committee who were sitting on the
negotiating table were also making
preparation for organising strike on
the 8th. If the Government has iakeun
some preventive measures, Goverh-
ment is well within its rights to trhe
such preventive measures.

SHRI A P SHARMA: The hon
Minister has stated that, out of the
eight demands put up by the workers
side, six have been settled ...

AN HON MEMBER: No; thev
have not been settled (Inter:up-
tions).

SHRI A P SHARMA: 1 was one

of the negotiators and I know that
these demands have been setiled....

MR SPEAKER: Please ask yuur
question.

SHRI A. P. SHARMA: My ques-
tion jis this. On the seventh demand
of bonus, he has explained the posi-
tion of the Government, that the
Government is awaiting the Bonuis
Review Commuittee’s recommenda-
tions. On the eighth demand, i.e.
pearity with the public sector under-
tokings, may 1 know from the hon
Minister whether there was a differ-
ence of opinion and a section of the
representatives was opposed to it
saying that by bringing the railway
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workers on par with the public sec-
tor undertakings’ workers, the railway
workers would be losing in many res-
pects anq thereupon Mr. George Fer-
nandes changed the demand for an
increase of 76 per cent in wages? I
want to know from the Government
whether this 15 a fact.

SHRI MOHD. SHAF1 QURESHI:
The, factual position 1s that, on the
plea of job evaluation, it was said
that we should go in for job evalua-
tion, whether on point to poini basis
or on analytical or non-analytical
basis. Then I said that there was no
question of comparing the pay with
the other sectors when the pay here
was higher because the demand was
simply, “We want higher pay because
they aie getting higher pav”. Then
Mr Fernandes said, “No. We arc not
going 1o compare because ihis com-
parison 18 not correct; now our stand
js that we must get a blank 75 per
cent increase in wages” which Gov-
ernment could not accept.

SHRI PRIYA RANJAN DAS
MUNSHI: 1 would like to know frowm
the hon. Minster whether hie considers
that the problems and gricvances of
the railway employeces or at least
some of the problems are sufficiently
genuine and they should be deall
with in the present situation, and 1f
so, what is the method of negotiation,
js it with the recognised unions OT
with the cooperation of other unijons
also which are not recognised?

My question is: if the Government
arrested the trade-union leaders &t
the momsent, whatever the reason
behind it, has any fresh effort been
made by the Government to conduct.
to contact and to consult the leaders
of the working class movement not
only on the Railways but in other
spheres also., to consider this great
danger as & ndtional danger and find
out a certain solution for it?

MAY 7, 197¢
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No. 2—If the Government is con-
.vinced genuinely that there are anti-
national forces, even in the name ot
recognised unions in the Railways,
what action can the Government take,
without compromising for even an
inch, the interests of the peaple,
against those forces before the strike
and after the strike?

SHRI MOHD. SHAFI QURESH!:
There are two recogmsed unions on
the Indian Railways-—one is the Na-
tional Federation of Indian Railway-
men and the other 1s the All ladia
Railwaymen’s Federation—wiuch
have been given the negotiating faci-
httes and which have been recogmsed
by the Railways as recognised unions.
Now, these two umwons werc nvited
by the Railway Mmuster for negutia-
tions. The AIRF of which Mr. Geaige
Fernandes 1s the President, he invited
others also on his own and they ac-
tually said and they have formed a
committee and the Commiitee was
formed of category umons. When
jpitially I started discussing certamn
matters with the loco-running staft,
the first objection taken by the AIRF
leadership was that I should not talk
with the category unions. But, this
time the AIRF itself brought all sorts
of unions....

SHRI SAMAR GUHA:  Because
they wanted to solve the problem.

SHRI MOHD. SHAFI QURESHI'
We are negotiating with these two
recognised unions. We have given
the option to Shri George Fernandes
to bring in anybody he likes and he
has brought in all sorts of people
into the negotiations and we are dis-

cussing.

ot gr fagrdy sy : wW
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st REeRT Tw XA gEar
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oF wrex frar & @1 TR TEARE
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flt WA ¥ BEr wrg, ag TAEAE
ageT & AT AT AN g qT AT
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EndE g

ot e fugidt aTwadt . gEE
aaTa & fF mw gg@e s 9
I g

SHRI PRIYA RANJAN DAS MUN-
SI: I seek your protection, Sir

SHRI INDRAJIT GUPTA: What
you say is that you want the strike
without any notice.

SHRI PRIYA RANJAN DAS MUN-
S8l T seek your protection. With-
out looking at anybody, I put the
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question which the Minister did not
answer categorically. I seek your
protection, Sir. I wanted to know
the method. He answered the
method. Then, I wanted to know
whether he took into confidence other
trade unions apart from the Railway
unions as the problem is a national
problem and what action he could
take against the anti-national forces
He did not answer that.... (Intcrrup-
tions). Anti-national forces Mr.
Moynihan knows.... (Interruptions).

SHRI JYOTIRMOY BOSU: What
about Mr Subramaniam?

SHRI ATAL BIHARI VAJPAYEE-
Can you allow a member of the
House to call a recogmsed unijon as
anti-national? (Interruptions). Is it
not a provocation to the Railway em-
ployecs? . (Interruptions) May !
appeal to the Congress Members not
io precipitate matters?

SHRI PRIYA RANJAN DAS MUN-
SI: 1 consider Shri George Fernan-
des as** I say 1t

SHRI SAMAR GUHA:
point of order.

I rise on a

SHRI ATAL BIHARI VAJPAYEE:
It 1s a most hemnous crime to say that
that he is** and all that ...

SHRI SAMAR GUHA:
opint of order.

I rise on &

SHRI PRIYA RANJAN DAS MUN-
SI:** [ say again....

SHRI SAMAR GUHA: Sir, till my
point of order is heard, I will not
sit down...

MR SPEAKER:
record.

I will see the

SHRI ATAL BIHARI VAJPAYEE:
He 18 repeating . (Interruptions).

ssggpunged as Ordered by the Chair,



19 Oral Answers

MR. SPEAKER, It is very dificult
¢or the Chair to tegulate the pro-
ceedingg when you g0 on i this
manner.

Order please.

PROF. MADHU DANDAVATE:
There has been earlier ruling by the
Chair. No §erogatury reference
should be made aguainst anybody who
is not a Member of the House, who is
not in a position to defend himself
here. You have given a ruling in
this regard. '

MR SPEAKER: 1 will sce the
record. I will make my observation

after that.

PROF. MADHU DANDAVATE: No
deragatory reference 1s lo be made to
anybody who 1s not present in the
House to defend nmmself. A deroga~
tory reference has been made to
George Fernandes, saying that be [ i
Therefore, this should be expunged.

MR. SPEAKER: I will look nto
it,

SHRI SAMAR GUHA: On a punt
ot order, As representative of my
Group 1 have a certain responsiblity.
Mr. Fernandes 1s the Chauman of he
Socialist Party which has boen Y-
cognised by the Election Com-
mission as one of the recog-
msed national political parties of
thic country. He 1§ the convener of
the National Committee of Rauway-
men; he is the President of the AIRF.
This is not a matter to be treated
light-heartedly. The hon. Meenber
who is a youngest member of the
Congress Working Commitiee 18 eX-
ceeding his hmit. You should ex-
punge his remarks.

MR. SPEAKER: 1 must say that
Mr. Vajpayee and some other Mem-
bers have pointed out that Mr, Munsi
used this language,— describing some
gentlemen like that. } will see the
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record. If he has used that word, 1
will ask him to withdraw it....

AN HON. MEMBER: He has used
that word.

MR. SPEAKER: I he has used
the word, 1t s not in good ftaste.
We have many differences; we are
after all people of the same country.
We may agree or may not, agree, we
should not use such kind of langu-
age... .

SHRI PRIYA RANJAN DAS MUN-
SI I am a4 student of democracy
and I am always prepared to learn
from you

MR. SPEAKER: You are a Mem-
ber of Parliament, you are noi a
student ...

SHRI PR'YA RANJAN DAS MUN-
SI: He incites the boys saying, bura
the rallways and killing people in thus
country. .

MR. SPEAKER: I shall not adow
this word. Such word, whether you
use it intentionally or madveitentiy.
just ke a wind blows, has a vely
decp mcaning. And, to use such
words to each other or to the person
with whom you do not agree or diffec
from him, is not proper. We do not
agree with the method and to call
him like that,

SHRI SAMAR MUKHERJEE: Mr.
Speaker, Sir, the statement by the
hon Minister is absolutely false.

MR. SPEAKER:
put your question ?

May I ask you ta

SHRI SAMAR MUKHERJEE: Sir,
the statement made by him is false.
It is meant to confuse the people.
He has said that out of eight de-
mands Government have concedeg six
demands.

s*Expunged as

Ordered by the Chair.





